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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.6591/2023

ANIL KUMAR                                    Appellant(s)

                                VERSUS

JAYESH SANGHRAJAKA & ORS.                    Respondent(s)

WITH
CIVIL APPEAL NO.6670/2023 

O R D E R

On hearing learned counsel for parties, in the

given  facts  and  circumstances  of  the  case,  we  do

believe  that  the  appeals  are  not  liable  to  be

entertained though the question of law raised by the

appellant is left open.

The appeals stand dismissed.

………………………………………...J.
[SANJAY KISHAN KAUL]

………………………………………...J.
[SUDHANSHU DHULIA]

NEW DELHI;
NOVEMBER 03, 2023
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ITEM NO.9               COURT NO.2               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  6591/2023

ANIL KUMAR                                         Appellant(s)

                                VERSUS

JAYESH SANGHRAJAKA & ORS.                          Respondent(s)
(  IA  No.210828/2023-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.210816/2023-STAY APPLICATION )
 
WITH
C.A. No. 6670/2023 (XVII)
(  IA  No.212789/2023-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.212786/2023-STAY APPLICATION)
 
Date : 03-11-2023 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
         HON'BLE MR. JUSTICE SUDHANSHU DHULIA

For Appellant(s) Mr. Abhijeet Sinha, Adv.
                  Mr. Amar Vivek, Adv.
                  Mr. Palash Singhai, AOR
                   Mr. Aditya Gauri, Adv.
                   Mr. Abhinav Tyagi, Adv.
                   Ms. Damini Srestha, Adv.
                   Mr. Dhananjaya Sud, Adv.
                   Mr. Lokesh Malik, Adv.
                   Mr. Akhand Pratap Singh, Adv.
                   Ms. Ritika Gaur, Adv.
                   Ms. Swechcha Mishra, Adv.
                   Mr. Saikat Sarkar, Adv.
                                      
For Respondent(s) Mr. Dhruv Mehta, Sr. Adv.

Mrs. Nanki Grewal, Adv.
                   Mr. Dharav Shah, Adv.
                   Ms. Nanki Grewal, Adv.
                   Ms. Raveena Modi, Adv.
                   Mr. Shubham Saini, Adv.
                   Mr. Dhawal Desai, Adv.
                   Ms. Anupama, Adv.
                   Mr. Pranaya Goyal, AOR      

Mr. Tishampati Sen, Adv.
Mr. Dikshat Mehra, Adv.
Ms. Riddhi Sancheti, AOR
Mr. Anurag Anand, Adv.
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Mr. Himanshu Kaushal, Adv.             
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

The appeals stand dismissed in terms of the signed order.

Pending application, if any, stands disposed of.

(ASHA SUNDRIYAL)                                (POONAM VAID)
ASTT. REGISTRAR-cum-PS                         COURT MASTER (NSH)

[Signed order is placed on the file]
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